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2004 Present: ‘Hon'ble Jﬁstice Shri R. K.

Batta, Vice-Chairman

Heard Mr A. Ahmed, Ilearned
counsel for

Chaudhuri,

seeks

the applicant.
learned‘ Addl.
time to take

Mr -« A.K.

instructions 1in
the matter and file reply. For this

pﬁrpose he prays for three weeks ;ime.

List the matter on 4.10.04. In the

meantime status quo to be maintained
till the next date.
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Vo Vice-Chairman
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6.,12.2004 presehh: Honf!ble Shri KV. prahladan,

Shillong

nkm

Administrative-Member .
. X Y

Cn the request ;0f HEQA.
Ahmed, learned counsel for the
applicant, which is not objected by

" -ME A« Deb Roy, learned Sr. C.G.S.C.,

the matter was taken up today.The

learned counsel for the applicant

wants to withdraw the same on

instructions of the applicant.In

view of the submission of the learned

counsel for the applicant, the 0.As

is allowed to be withdrawn with no
order as to coatse. q

The matter stands disposed of

accordingldy.

Member

-
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IN THE CENTRA;J ADMINISTRATIVE I“WQH}IAL, ,
GUWAHATI BENCH, GUWAHARIuwebe 62 ¢

o R

~ (AN APPLICATION UNDER SECTION 19 OF THE CENTRAL
ADMINISTRATIVE TRIBUNAL ACT 1985)

ORIGINAL APPLICATION NO. D2\& 0¥ 2004,
BETWEEN

Shri S.Ravi
... Applicant

-Versus- | |
- ' . | ' 'I'heAUnion éf India & Others
| . Réspc’mdemts
LIST OF DATES AND SYNOPSIS

Annexure-A is the photocopy of Office Memorandum No.-
20014/3/83-D-IV New Delhi dated 14™ December 1983.

Annexure-B is the photocopy of Office Memorandum dated July
22, 1998 issued by the Ministry Of Finance, Department of
 Expenditure. '

_ "Amnexure- C is photocopy of office Memorandum dated 10%
‘December 1997 issued by the Respondent No.2.

Annexure-D 1s the photocopy of such fepresentation dated 11-05-
2004. ' ‘

Annexure-E  is  the -phoﬁocopy of Office Order No.
21(601)/SE(Co-ordn.))ER/CPWD/CAL/2004/554 Dated 08-09-
2004 | |

Annexure-F 1s the photocopy of representation dated 10-09-2004
filed by the Applicant before the Respondent No.3.
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Annexure-G is the photocopy of forwarding letter No.
21(2)MGCD/2004/1290 Dated 10* September 2004.

This application is made against impugned Office Order
No.21(601)/SE(Co-ordn./ER/CPWD/CAL/2004/554 Dated 08-09-2004
issued by the Respondent No.4 by which he has been posted to

~ Bhubaneswar (Orissa) from Shillong and the Apphcant 15 also seeking a

P P ey

#) direction from this Hon’ble Tribunal to Respondents to give hix

«f)lace oﬁmt Madurai or Coimbatore or Chennal (Le. Southern
Reglon) 1n any Central Public Works Department office as per Office
Memo No.200]4/3/83-D—IV dated 14™ December 1983 issued by the
Ministry of | Expenditure, Govt. Of India and also vide Office
Memorandum dated™July 22, 1998 issued by the Ministry Of Finance,
Department of Expenditure as he has alxeady completed his fixed tenure
at North Eastern Region.

RELIEF SOUGHT FOR:
That the Hon’ble Tribunal may be pleased to set aside and
quashed the Impugned Office Order No. 21(601)/SE(Co-

»ordn )/ER/CPWD/CAL/2004/554 Dated 08-09-2004 issued by the

Respondent No.4 and also may be pleased to direct the Respondents to
give the chéice place of posting to the Applicant at Southern Region i.e
at Maduai, Coimbatore and Chennai as per Office Memo
No.20014/3/83-D-IV dated 14™ December 1983 issued by the Ministry
of Expenditure, Govt. Of Indm and also vide Office Memorandum dated
July 22, 1998 issued by the Ministry Of Finance, Department of
Expenditure as he has already completed his fixed tenure at North

" Eastern Region.

To Pass any other relief or relieves to which the Applicant may
be entitled and as may be deem fit and proper by the Hon’ble Tribunal.
To pay the cost of the application.

- INTERIM ORDER PRAYED:

The Applicant most respectfully prayed before your Lordships
that the Impugned Office Order No. 21(601)/SE(Co-
ordn.)/ER/CPWD/CAL/2004/554 Dated 08-09-2004 regarding transfer
of the Applicant to Bhubaneswar may be stayed till his choice place of
posting at Southern Region issued by the Respondents.
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL,
GUWAHATI BENCH, GUWAHATL

Q

(AN APPLICATION UNDER SECTION 19 OF THE CENTRAL
ADMINISTRATIVE TRIBUNAL ACT 1985)
ORIGINAL APPLICATIONNO. 28, OF 2004, 3

S\M,.

BETWEEN

Shri S.Raw,

. Assistant Engineer,
Shilong Centra.l Sub-Division-I,
Central Public Works Department,
Cle\;e Colony, Dhankheti,
Shillong-793003, Meghalaya.

o

... Applicant

1. The Union of India represented by the -
~ Secretary to the Government of India,
Ministry of Urban Affairs,
Nirman Bhawan, New Delhi-110011.

2. .The Director General Works, )
Central Public Works Department,
118-A, Nirman Bhawan,
- New Delhi- 110011. . -

3. The Additional Director General of Works
(ER), Central Public Works Department,
Nizam Palace, 17™ floor, |
234/4 AJC Bose Road,
Kolkata-20.

4, The Superintending Engineer,
Central Coordination Circle (ER)
Public Works Department,

oy
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2" MSO Building,
Nizam Palace, 17% floor,
234/4 AJC Bose Road,
Kolkata-20.
...Respondents

Wy

Y e

-

- 1)  “DETAILS OF THE APPLICATION PARTICULARS OF THE

ORDER AGAINST WHICH THE APPLICATION IS MADE:

This application is made against impugned Office Order
ﬁo.21(601)/SE(Co-ordn.)/ER/CPWD/CAL72004/554 Dated 08-09-2004
issued by the Respondent - No.4 by which he has been posted to
Bhubaneswar (Orissa) from Shillong and the Applicant is also seeking a
direction from this Hon’ble Tribunal to Respondents to give him choice

o et

place of posting at Madurai or Coimbatore or Chennai (i.e. Southem
Region) in any Central Public Works Department office as per Office
Memo No.200.14/3/83-D-IV dated 14™ December 1983 issued by the
Ministry of Expenditure, Govt. Of India and also vide Office
Memorandum dated July 22, 1998 issued by the Ministry Of Finance,
Department of Expendiﬁlre as he has already ‘completed his fixed tenure
at North Eastern Region. | |

JURISDICTION OF THE TRIBUNAL

The Applicant declares that the subject matter of the instant
application is within the jurisdiction of the Hon’ble Tribunal.

LIMITATION
~ The Applicant further declares that the subject matter of the

instant application is within the limitation prescribed under Section 21 of
the Administrative Tribunal Act 1985,

FACTS OF THE CASE:

Facts of the case in brief are given below: -

4.1)  That your Applicant is a citizen of India and as such he is entitled
to all rights and privileges guaranteed under the Coxistitut_ion of India.



4.2)  Thatyour Applicant begs to state that he was appointed as Junior
Engineer in Central Public Works Department on 15-12-1992. He was
posted at Navi Mumbai; Central Division, Central Public Works
Department. One of the condition of appointment letter of the Applicant
in the Central Public Works Department is that he may be posted in any
where in India. He served at Navi Mumbari, Central Public Works
Department as Junior Engineer il 2-3-2002. There afler he was
promoted to the post of Assistant Engineer and he was posted at North
Eastern Region at Shillong in the Office of the Executive Engineer,
Meghalaya Central Division, Central Public Works Department.

4.3)  That your Applicant begs to state that the Government of India
has issued an Office Memorandum No. 20014/3/83-D-IV New Delhl
dated 14™ December 1983 regarding tenure posting at North Eastern
Region, allowance and other special facilities for Civilian Employees of
the Central Government Servants in the States and Union Temtones of
the North Eastern Regmn This North Eastern Region includes the State
of Assam, Meghalaya, Manipur, Nagaland, Tripura, Mizoram and
Arunachal Pradesh. In the said Office Memorandum in paragraph II it
has been stated that “ Their will be a fixed tenure of posting of 3 years at
the time of Officer with service of 10 years or less and of 2 years at the
time for Officers with more than 10 years of service. Periods of leave,
taining, etc. In cases of 15 days per year will be excluded in counting the |
tenure penod of 2/3 years. Officers, on completlon of the ﬁxed tenure of »
sWoned above, may be considered for .postmg to stathn of of
their chfnias far as poss1ble ]’he period of deputation of the Central

Govt employees to the statgs/umon territories of the North Eastern

Region will generally be for 3 yeérs which can be extended in

exceptional cases in the interest of public services as well as when the

employees concemned is prepared to stay longs. The admissible

deputation allowance will also be continue and be paid duringthe period

of deputation of extended.” The said Office memorandum is still in force

vide Office Memorandum dated July 22, 1998 issued by the Ministry Of
Finance, Department of Expenditure.

Annexure-A is the photocopy of Office Memorandum No.
20014/3/83-D-IV New Delhi dated 14™ December 1983.



. Annexure-B is the photocopy of Office Memorandum dated July
22, 1998 issued by the Ministry Of Finance, Department of
-' Expenditure.

4.4)  That your Applicant begs to state that, the Respondent No.2 has
- also iséued an Office Memorandum dated 10 December 1997 regarding
tenure of officers and Staffs posted in the North Eastern Region. It has
also stated in the said office Memorandum that due to law and order
situation prevailing in the North Eastern Region the tenure of posting of
officers and staffs of the Central Public Works Department posted in the
North Eastern Region will be 2 (two) years of irrespective of length of -

their service.

Annexure- C is photocopy of office Memorandum dated 10%
December 1997 issued by the Respondent No.2. |

4.5) That your Applicant begs o state tl;at, after completion of his
fixed tenure of 2 (two) years at North Eastern Region (Shillong) he
~ immediately filed a representation before the Respondent No.2 through
proper channel on 11-5-2004 with one Proforma of Inter Regional
transfer In the said Proforma he has.given his three choice place of
postmg i.e. Madurai, Coimbatore and Chennai.

Annexure-D is the photocopy of such representation dated 11-05-
12004, '

4.6) That your Applicant begs to state that most surprisingly the
Respondent No.4 issued an Office  Order No. No.21(601)/SE(Cor _
ordn. )/ ER/CPWD/CAL/2004/554 Dated 08-09-2004 by which he was

transferred to Bhubaneswar by .ignoring the Applicant;s claim for choice
place of posting as per his representation datéd 11-5-2004. In the said
Transfer Order Applicant’s name is in Serial No.37. As such he is
compelied to approach this Hon’ble Tribunal for seeking justice in this |

matter.



AuL -

Annexure-E  is the photocopy of Office Order No.
21(601)/SE(Co-ordn./ER/CPWD/CAL/2004/554 Dated 08-09-
2004 |

47) That your Applicant beg to state that he has also filed a

representation dated 10-09-2004 before the Respondent No.3 for
cancellation of his Transfer Order to Bhubaneswar. The said
representation was forwarded by the Executive Engineer, Meghalaya
Central Division, Shillog vide his letter No.21(2)/MGCD/2004/1290
Dated 10™ September 2004. In the said representation he has stated that

“he has already applied for his choice place of posting before the

Respondeht No.2 as such his transfer to Bhubaneswar may be cancelled
till Inter Regional Transfer Order is not issued. -

Annexure-F is the photocopy. of representation dated 10-09-2004
filed by the Applicant before the Respondent No.3.

Annexure-G is the photocopy of forwarding letter No.
21(2)/MGCD/2004/1290 Dated 10™ September 2004.

4.8) That your Applicant begs to state that he all aiong carried out his

transfer orders without any protest. He even did not protest about his
transfer to North Eastern Region although he was facing acute family

problem. He has rendered his devoted and sincere service to all
concerned. He has already compfeted his 'ﬁxedtenure at North Eastern
Region and he has already submitted his choice place of posting before
the Respondent No.2 in due time. So the Respondents cannot deny

the benefits of tenure posting at North
. Eastern Region of the Applicant.

4.9)  That your Applicant begs to state that his father is suffering from

h_——"‘--—..w
chronic heart disease and his mother is also suffering from old age

ailment. Both of them are staying at Applicant's native village in
southern India. They need constant care, so the Applicant’s present is
most neéessary. If the Applicant is posted to southern region he can take
care of his old aged perents. |



)
4.10) That your Applicant begs to state that action of the respondents
are illegal, arbitrary, malafide and also not sustainable before the eye of

~

law as well as in facts.

4.11) That your ‘Applicant begs to state that the Respondents have.
violated the Office Memorandum of Government of India regarding
choice place of posting after completion: of fixed tenure at North Eastern
Region. '

. 4. 12) That your'Applicant submits that he has got reason to believe that
the Respondents are resorting the colorable exercise of power to

accommodate their interested persons in their favourable place.

4.13) That your Applicant submits that the action of the Respondents is
in violation of the fundamental rights guaranteed under the constitution

-

of India and also in violation of principles of natural justice.
4.14) That your Applicant submits that the action adopted by the
Respondents in case of the applicant is improper, mala fide, illegal and

without jurisdiction.

4.15) That your Applicant submits that he has been punishéd by the

Respondents by not consxdenng his choice place of posting in Southern
Reglon i.e. Madurai, Coimbatore and Chenna1 in spite of his earlier

representahon

4.16) That this application is filed bonafide and for the interest of

justice.
GROUNDS FOR RELIEF WITH LEGAL PROVISION:

'5.1)  For that, due to the above reasons narrated in details the action of
the Respondents is in prima facie 1llegal malafide, arbitrary and thhout
jurisdiction. As such the Impugned Office Order dated 08-09-2004 may
be set aside and quashed._

' '52) For that the North Eastern Region the tenure is fixed for two
years by the Union of India and afterward he is entitled for choice place_
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6)

of posting as such there in no _iunﬁﬁcaiion in denying the said benefit to
the Applicant and denial has resulted in violation of Articles 14,16 & 21
of the Constitution of India in as much other similarly situated employee
have been granted the said benefit. As such the Impugned Office Order
dated 08-09-2004 may be set aside and quashed.

53)  For that it is settled proportion of law that when same principles
have been laid down in other personal who are similarly situated then the
same principle should be granted to the other person also. As such the
Impugned Office Order dated 08-09-2004 may be set aside and quashed.

54) For that, the Applicant having been denmied the said benefit
without any reasomable excuses without affording any opportunity on
being heard there is clear violation of ‘the principles of natural justice

accordingly proper reliefs are required to be granted to the Applicant. As

such the Impugned Office Order dated 08-09-2004 may be set aside and

quashed.

5.5) For that, the Applicant having completed his tenure posting and
hence he is entitled for his choice place of posting, the Respondents
ought to have consider that aspect of the matter. As such the Impugned
Office Order dated 08-09-2004 may be set aside and quashed. .

5.6) For that in any view of the matter the action of the Respondents

are not sustainable in the eye of law.

The Apphcant crave leave of this Hon’ble Tribunal to advance _
further grounds at the time of hearing of i instant apphcatlon

DETAILS OF REMEDIES EXHAUSTED:

That there is no other alternative and efficacious and remedy
available to the Applicant except the invoking the jurisdiction of this
Hon’ble Tribunal under Section 19 of the Administrative Tribunal Act,
1985.
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MATTERS NOT PREVIOUSLY FILED OR PENDING IN ANY
OTHER COURT:

That the Applicant further declares that he has not filed any-

application, writ petition or suit in respect of the SUbject matter of the

instant application' before any other court, authority, nmor any such

application,, writ petition of suit is pending before any of them.

RELIEF SOUGHT FOR:

Under the faéts and circumstances stated above the

Applicant most respectfully prayed that Your Lordship may be

pleased to admit this application, call for the records of the case,

issue notices to the Respondents as to why the relief and relieves -

sought for the Applicant may not be granted and after hearing the
partiés may be pleased to direct the Respondents to give the

following relieves. : N

8.1)

8.2)

That the Hon’ble Tribunal may be pleased to set aside and
quashed the Impugned Office Order No. 21(601)/SE(Co-
ordn.)/ER/CPWD/CAL/2004/554 Dated  08-09-2004
issued by the Respondent No.4 and also may be pleased
to direct the Respondents to give the choice place of
po_sﬁng to the Applicant at Southern Region i.e at Maduai,
Coimbatore and Chennai as per Office Memo
No.20014/3/83-D-IV dated 14™ December 1983 issued by
the Ministry of Expenditure, Govt. Of India and also vide

‘Office Memorandum dated July 22, 1998 issued by the '

Ministry Of Finance, Department of Expenditure as he
has already completed his fixed tenure at North Eastern

.Region.

To Pass any other relief or relieves to which the Applicant
may be entitled and as may be deem fit and proper by the
Hon’ble Tribunal.

8.3)  To pay the cost of the application.

\
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9)

© 10)

11)

1)

11 .}
N

INTERIM ORDER PRAYED:

The Applicant most respectfully prayed before your Lordships
that the Impugned Office Order No.  21(601)/SE(Co-
ordn.)/ER/CPWD/CAL/2004/554 Dated 08-09-2004 regarding transfer
of the Applicant to Bhubaneswar may be stayed till his choice place of
posting at Southern Region issued by the Respondents.

Application is filed through Advocate.

Particulars of LP.O.:

PONo. - 116 422293
Dateofissue - {3 9 Qo0 b
'Issued from - ( ; %Mt. Q( .QD ..
Payable at -
Q\a\cv u\/\v\‘t '
LIST OF ENCLOSURES:

As stated above.

Verification . . . . .. ,
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VERIFICATION

I, Shri S.Ravi, Assistant Engmeer Shllong Central Sub-

Division-II, Central Public Works Department Cleve Colony, Dhankhetx

Sh1110ng—793003 Meghalaya do hereby solemnly verify that the statements
. ..mademparagraphnos Q\ 4 '-)_ qgjq 9, G \O/ G- \\ —

: are true to my knowledge those made in

paagrphnos. G, Loy, 05, @6, AT

are being matters of records are true to my information derivéd there from

* which I believe to be true and those made in paragraph 5 are true to my legal
advice and rests are my humble submissions before this Hon’ble Tribunal. I

have not suppressed any material facts.

- And I sign this verification on this the I‘)ﬁday O&W 2004

at Guwahati.
W

S. R AV,

P
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S, - Govarnmont ¢f lndia T
g, . . \ : - Minlstty of Finanno ,,1{%_. -
. @-’E “Departmant of Expcﬁllilhra QS
¢ _M\' T ' S . i /(
| : "« - “New Delh, Datod July 22, V9uu, v
W o .e . OFFICE MEMORANDUM |
" ,“‘ i i ‘- el . “ge ) . o
5L Subfact: Allovances and Special Facililies for Civilian Empioyoo; of the Cenlral Governmant serving i tha Staleg :
" ‘and Union Teritaries of thy North-Eastarn Region and in the Andaman & Nicobar and Lakshadweep Grows. '
i ollsbinds — Recommendations of the Filth Central Pay Commniission.
/ R .

With a vius to altracling and relaining compelent, ollicers !or;-sarv-.lc“é'Tﬁ"’ﬂi’é“'f\lo‘im-Easle‘m Region, comprising . -
!hc tetrilories of Arynachal Pradesh, Assarn, Manipur, Meghalaya, Mizorain, Nagaland and Tripura, orders were .
Issued in this Minisiry's O.M. No. 20014/3/83-E.IV dated December 14, 1903 exlending cerlain allowancos and

' olhnr facilities 1o thg Civilian Cenlral Government employees serving in this region. Inteims of paragrap! 2 thereol,

' these ordors ather (han those contained in patagraph 1(iv) ibid. were also to apply mulatis mutandis to the Civilian
~ Cenlral Govemmen employees postad lo the Andaman & Nif;obgr,.[;]\ang‘j_g%‘[,l\e_se were {urther extended tc the .-
Cenlrol Goverimunt employees posted lo the Lakshodweep-lianis in \l\\iiitMix\islly'.i:f O.M: ol even number dated
. ‘March 30, 1934, The ollowonces and facilities wera further liberalised in this Ministry's O.M. No. 2001471 GIBGIE VY A
EN(B) dated Decernber 1, 1988 ard were also exlended lo the Central Government employees posted to the Noith

i’

| *Easlern Countil when slationed intho r-!or(Ah-Ea:.l‘cvn-ﬂcgion. :

| ; 2. The Filth Central Pay Commizsion havo mado cenain mcommcndalign _ (
nthe nllowances und facilities admissible lo the anlml.Govct_raqn_gérgt.e:gx;)lqyecs, including Ollicats of the All India

| Servicas, posted in the North-Easlern Region, Théy-have furthertecemimnbitiad \hai these may also bo extonded to. .
b the Central Government employees, including Ollicers ol he"All India Services, posted in Sikkim. The

recommendatons of tho Commission have Leen considered by the Government and the Prosident is now pleased
fo decide as fallows - . o ‘

s suggesting luither improvements

(1) Tanum ot Posting/Deputalion L e ' .
‘ The provisions In tegard lo tenuro of posling/deputation contairfed-in this Minisliy's Q.M. No. 20014/3/83-
BV dated Docomlyer 14,1083, read willy O.M. Mo, 20(514!16/00-E.IV/E.H(B) dated December 1, 1908,
shall cantinuo 1o Lo applicable, - ' ' . '
(1) Walghlago for Conteal Ueputalions/Tralning Abroad ahd’
i The provisions contained in this Minisiry's Q.M. Mo, 20014/
P P No. 20014/16/86-E.IV/E.II(B) daled December 1, 1988, sha

: (Hi) Speclal (Outy] Allowance o e 7/ g
Centrd Government Civilian employees hnvlngpgﬁ.‘_‘f\ixﬁqi‘g Teanster Liability"ond posted 1o the specilied
b Territeties in the North-Eastern Region shall be granied the Spécial |Buly) Allowance al tho ralo of 12.5 per
- centoftheir bagie pay as prescribod in this.Minislry's Q.M. Mo, 2001 AMG/00-EIVIEN(D) dated Dacombnt 1 \
1988, but without any ceiling'on ils quanittib’In olher viords, the ceiling of Rs 1,000 pei month currently In
lorce ¢hall no longer bie epplicable ond the condition that the oggregate ol the Spocial (Duly] Allowance plug

- Speciad Pay/Deputation {Outy) Alloviance, if any, will nol exceed Rs 1,000 per month shall also be dispensed

with, Clher lerms snd condilions‘governing the grant of this Allowance shall, howover, continue 1o bo
applicable, EEs AR B U VL

Yy

S-f;'cclal Menltion In Coﬁﬁdunllnl Records
3:E.IV daled December 14, 1963, road withO.M.
Il corilinue to be applicable.

, AEEAR! .
Interms of the orders conlokied i itiig Miralslr’y'.";lO.M.,Na;,20022/:’./00n[§.ll(t3) dated May 24, 1909, Cential ..
Governmenl Civillan employees having an "All India. Transtes Liability” and posled lo serve in the Andaman
& Micchar and Lakshadvreep Groups of Islands 'are préseatly entitled 1o an Island Special Allowance al
- varying rales inlieu of the Special (Duly) Allowaiice sdmissibla in the North-Eastern Region. This Allowance.-
shall continug lo'be admissible 1o the specilied category“of Central Govemment employees al the same
‘ rales @ prescribed for the dilferent specilied areas inthe O.M. daled May 24,1989, but without any ceiling -
onits quantum, This Allowancao shallalso henceloth beletmed as Island Special (Duly) Allowanc. Separate )
. ordersin ragard lo this Allowance have been Issued in this Ministry's O.M, No. 12(1)/98-E 11(8) daled July )
-; 17, 1918, ' e e R e | -
B Allention is also invited in this connection. fo the c'latilléaio:y orders
i T1(3Y/5-E.11(8) daled Janvary 12, 1996, which shdll conlinue to be applicabla not only in respect of'lig \
S Cenlral Governmeny employces posted 1o serve in the Horth-Eastern Region but ulso to those posted lo
serve in the Andaman & Nicobar and Lakshadwgep“Grbups of Islands. .

contained In this Minictiy's O.M. Mo,

NI % a——.

— .
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%{;jec'\al Componsatory Allowances
i Qubes in regard to revision of the 1

/77 Lalily Allowance, Bad Climale Allowan
cle. which ate location-specilic, hav
Gorerninent decisions on the recomimgjidations of thie? Filily

sllawvonces, These ordars shall opply

.- Cenlral Government employees entill

M, which are yet to be issued, will continue [0 draw such allov
‘nctonal’ pay which théy would have drawninlne
of the coresponding revisad scales lillilig-revised

g /[ " fﬂ?g jﬁ‘;f' — AL- 4 3
e - | | g -

f
es of varioug Spenint Con

AhA} ‘.‘t‘;(j|‘.',

ed 0 Special Cornpgnsalory Allowances, sepatate orders in respect of

A ! rates with relerence to the
¢s ol pay but lor the introduction
sis,of \he recommendaljonsob .., .

-

SUUYPU | ) SRR

s vy

/

ipanaotory Allowaences, such as Nemole

co, TrbalAsea A vance, Cof nposite Hill Compent
either baen sopurately is

ieterms an
d o the Spesial [Duty) Allow

TSR

rances al the Existing
applicatle pre-revised scal
orddts aré igaued on the ba

ol

sued or.ate undor {5500 based on the
) LA Cgt;\m! Pay- Commission telaling 1o these '
e ly o tha eligiblo Canteit Govarnmant employees
. leealitios in the North-Eastern Region, Aidarnan &

on the area(s) of their posting and subject lo the obser/ance ol tl
Such of thoso employees who are entitle
Miawance shall also ba enlilied, in’ addition; fo l
ther in lerms of these separale orders.t+" RICERMAIE

posted i

Miccbar Istanda and Lokshadwoep lslund

)

cowdton

Ihe Filth Cenlral Pay Commission and the Gover’nfn‘e]nﬂl:d‘ecisions,thereo‘n.. Wperd st

) . ,‘..:":"u t‘;- Lo ':'
- {v) Trawelling:Allowanco on First Appointment - (AR

Tha exisling concessions as providedinithis Ministry's
and further liberalised in ©.M. No. 20014/16/86-EVIE.II(B) dale

N oot ' (n
applicable. A i
S ITR SN TPE RIS R

(vi) Travolling Allowiancoe for Journeys

on-Transfor; Joining Thno with Leove o T
The exisling provisions as contained in this Ministry's O.M. No

_ shadl conlinue to be applicable.

. ) 1L
{vli)Leave Travel Concession -

" nterms ol the exisling provislons.as

- 1:14,1983; the lollowing oplions are available toa govern
- headquaiters or another selecled place of r

forthe family .

(a) Whe government servant cana

a block period of two years under the nounal Leave T

oy beer e D

] v..l.'|

~ . (b) in lieu thereol, the governmenl servanl
from tho stalion of posting to the Home Town
e [restricted only lo the spouse and two dependent childion of aga up 1o 10 yearsing
up to 24 years in fespect ol dqughlcrs] also 1o tavel once ayen

Stalion of posling—.’ B

Voo R ]
t . & Ty
on Transfer; Road !

containedin \hlst

[ LR . Ol
; [TIOR PR L LR
NN e bt
bt o b
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s JERRES I
o)
can

f
DEERRE

LIPS

avail-of the acilily |

ERSIEEAETE

d Decem
IIERIALES
o

20014/3/02-E.1V dated Da

RN ERS

Jdinistry's O.M. No, 20014/
ment servant who leaves
esidence, and who has hot
. '.‘""“"":.. (. :-!-‘

i

of the place where the lamily is resi

TR (ARSI P L RUIEEEEE A I !

LI
'

-

le!ago for Transportation of PorsonalEHoc\s""':' ‘
YD I SRR o ‘ Vst

3.

P

I TN L

-

vail of the léava.trdvel concessior for journey to the Hore Town once in -
ravel Concession Rules; ™ Lot
t AT '

d conditions specitied therein. ,
: ance or the Island |Special Duly]
he'Speaial Coimpensalory Allowance(s) as admissible lo

camber 14, 1983
2/83-E.1V. dated December
Ivis tamily behind stthoold - .
availed of \ra'n'sie,r' \rav

ory Allowance,
R
n tha specified
5, depending

KRR

| .
SR RN AR RAAT

TR L
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.

O.1A. No. 20014/3/83-E.1V daled December14, 1983
ber 1, 1968, shall continue 1o be C

o Vet

. A .

.

et ety Vi
.

v .
o peo

' . .

ek

+ .

elling allowance " .
1 \‘~5 C

T LTI At
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p} l\wﬂ/iw'crsel! 'lp 1L&)LBLO_&¢,BJ year’
ding and lor'the family " |
espect of sons and

Theso sbecial provisiong sl\_allf}_:__g_l)!inug gg?p?‘appiigqg}e.

In addition, Cenliral Governiient em

avail ol the Le’zxvc:Travei Concesslon, In emergencl
career, This shall be lermed as "Emergency Passadg

plc;y:gefi and thair families p

Govemment employees and/or their familics {spouse and Iwo

home lown or the station of po

~ under the normal Leave Travel Con

Dotambor 1, 1988, Officers drawi
depondent childien

ponniltod to bavol By air on lLeavo

VOrLa,

7 sling in an emetgency.
ol the employees interms ol the O.M. dale
Emergency Passage Concession shall-be

cassion Rules.

Further, in modilication of the orders ’conlaincd in this Minié\ry’s O.M.
Ag pay ol Rs 13 5004HY above an
(up to 18 years in raspect of sons atd up lo

FR B

f

as, on lwo nddilion
a Concession”

d December 14,1983, and
availed of by the entitled mode and cl

'

. 1
C e it
gyt

osled-in

ol octa s‘mx_m

b
o

f o visit the governmen sarvanl al the
M-“‘Mq. -e au-ﬁ)"q-—-ru‘—cu —--—-‘

——y
M

Moo v "
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hesé“‘cr”\oneq sha“ be Gh\i\iﬁd \6 e

during thair ontire service
and Is intended to enablo the Cential

dependent children] to tiavel either to the

24 years int
( Travel Concassion belwoen Agadl
tha Horth East ohd Calcutta and vico versa; betwe

Colculla/Madras and vico varsa; and between Kavaralli in tho Lak

This shall be over and above the normal entitlements
tha two addilional passages under the
ass'of fravel as admissible

No. 20014/16/86-E.IV/E.IB) daled
d their families, i.0. spouso ond two
' naprci-ol daughters) will be”
ala/Aizavd/mphatLilabari/Silchar in
on Port Blair In the Andaman & Mic

obLar lslands and

shadweep lstands and Cochin and vice

NI

\ .



=4 © Dy — )
i) Childron Educallon Allowance and Hoslol Subsidy = — ‘2{, e ‘ C |
- Thae ezisling provisions as contained in this Miniclry's O.M. No. 2001405043 E.1V dated Deiscuntyr 14, 1901

/ shall conlinue fo bo applicable. The rates of Childten'Edvcation Allswanca ancd Hoslol Subsidy binving been

oo, tedsed in the Depatmant of Personnel & Trainirey OM, Mo, 21017/1/97. 12
1298, 1ho Allowanco and Subsid

tospaclively per child,

AL N o e RSt

i'(r'. 4 ", /‘/‘ r ‘‘‘‘‘‘‘ - . A by \‘T"“"F"h;l PIPY s\ .:!;v I C Eﬁr@;}:ﬁ
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|

l
stL(Aflovendcos) dotud June 19, | .
y shall be pz:yaz.:l’qlql hu revised monthly rates of Ny 100 and Ra 300 .;
' : !

i

|

{

[ L, ow i
. CRT KA :
Ry 1 .

.(ifx) Rutention of Governmor{l Acconimodation al the*Last Station of Posling
LN Thee lacility of relention of Governinent.accominodslion olthe
Tt s eraployeas posied 1o tho specified téiritoties
s e 0 16tms of {ng ordors conlained In tha arstw
i, doled February 12, 1984, as amended fro
L elipible Cenlial Governinent employees
.. ard Lekshodweep Islands,

: : LI

. last stalion ol posling by the Central Gevernmen g}
and whose farmilies continue to stay ol that Elation is availuble !
hile Minislry of Works & Housing O.M. No. 12035/24/77-Vol' VI .|

mlime lo tiine. ‘This facility shall continue lo be available to the |
posted in the North-Eastern Region, Andaman & Nicabar Islands
In partial modilication™of (hese orders, Licence Fee for e accommodation so
" rebined will be recoverable at the appljgagbj_g normaltplesdncases whero the accommodation is below the
. L lype to which the employea is entitled 1o and al ongand a hall times the applicable normal rates in casns

s ;,‘.N',_,swhcre the enlitled type of accommodalion t)as.,‘,!gt‘:é_iyglai_ned. The lucility of relention of Goverpinent

e . @ccominodation al the fast slation of posting will aiso be admissible for a period of three years beyond the
. we L onamal permissible period.dor retention of Goverr.ment accommodation prescribed in the Rules. .

“{x) Hauso Rant Allowanco (or Emplov)’d‘?é;lt'iTOCél.jP;'dl-i'6:1 é{‘::iﬁﬁi’éd'pf]\l’i)l() Accommodallon

., The orders contained in this Minislry's O.M. No. 11016/1/E.1I(B)/84 daled March 29, 1984, and extended
o lt}'z; Ministry's O.M, No. 20.014/iGKBG~E.IV/E.‘II(B)'c!a.\_pd_Deceml:er 1,1988, shall continue to be applicable.

oo R (xi) Retentlon of Telophone Eacility at the Last Station of Posling ‘

T Aaprovidodinhis Minisiry's O.M, No. 20014/16/06-E.IV/E. |(B) dated Decernbor 1, 1988, Gentral Governinen
. '..., , ... employees who are eligible for residential lelephsngs may Be permilled 1o retain their residential telephone .

27 eltheir last slatior .

.y Vol posling, provided the rental and all olher charges are powd by the concerned crmployeces:
o themeselves, A : . 2 ente |

" (xil)Madical Facilitios - S o

.- .Families and the eligible-dependants of Cenlral Government employees who slay behind at the previcus”

., slutions of posling on he employees being posled lo the specified territories shall continue Lo be eligible to
- o, 24l ol CGHS facililies al stations where such facililies arg available. Delaited orders in this regard will Lo
. iszued by the Minisiry of Health & Family Wellare.-"" : : ‘ |

. ' - i |
The Prezident is also pleased to decide thal thesz-orders, in so far as thiey iclate to the Central Governimen
employees posited in the North-Eastern Region, shall a's. be applicable mutatis mutandis to the Civilisn Centean

Government employees, including Olticers of the All India Services, pocted 1o Sikkim,
4.. Thasa orders will lnka elloc) from Augruiat 1, 1097, «

, 5. Insolaras persons serving in thedndian Audit ang Accounts Depantment ore concerned, these orders issu

~*  aller conaullalion with the Comptroller and Auditor General of India. . ' ‘

C. Fendiversion will lollow, - ' : -
~ ' '

? : . PR P BT R Gt gttt : o . L

S ( H.SUMDERN RAJAN )
. , Joint Secretary to the Governmient of India
TO . ' ‘ E oA h? i N

i} ’ . oy . ) . ' . b
All Mivistries/Departimant of the Governmenl ol India [As per siandatd Disliibution List)
Copy [with usual number of spare copies| ferviarded to C&AG, UPSC, elc. |As per
Copy also lorwarded 1o Chiel Secrelary, Andaman & Nicoba

.

slandard Endorsement Li:
rlslands and Administiator, Lokshadweep.

s Nelt




e
e -
> .- !'lh-\-:',.l«‘n’ﬂﬂr”lnlrﬂmnﬁ,

o L Yk i (ot a1 s

» *B _‘;’“ “ Motk ar il
vhl.' S rnba, b A:unu" wh:
o are . i
Cetem g FYIPUR . [T PR vA-.-- - :
[ ' PR Ty
R v, . ! . . .
. ; . . o
. s . '
) P
!

. ]

e
;‘é’iﬂ

"r?- .& " . " S ;"‘;’" '."" / '( . , . ' N\ R »‘ T .

/‘\ ﬂ r‘ ST Ry ?9/1/9%1,(' l : A
R ;r 90 o G Ovmx g Gy of - §EaLE
.,.’ H,“( :

be gy PG hngn e Gonmenl  of Workm e - '
foya o 3] ) 3 A
(4 Q“/ﬂ,7”H7mHM/7\ Coritnn), Pub}{m wmxnn Cﬁxurhmwnh

Ju/,’

lll”“'l N

B .)‘5_'
[ i X . ) b
AT “..“":".."‘"W "' ." SN ».:I, L¢' ' "“ ! . .
, t.)/’-/ Lf," . '_,, ' ‘l"-""..s ‘;.:."-‘ " ‘ ' ; 'l‘ ' o .
, “: /// f':‘ A )"l--hmlm mmw’m, NMr Dnﬂhi _
,-.-'.71'. PRI ' h'v st i Dated t.hc‘z 3O Hmcmnlmr 0 ‘))'.,
S " g X it '.n',f".';‘{ R “.‘{b- by ‘
o i ‘fi'. ._':'i"”" ‘,-.,» -1 ‘ - S
o S OQBJOL .
n-"{.,"' T n-":m ; .
. Subfect 2w I‘ml)\lr(b P (‘vf of"fj,(w.rn flhd BYALL pootnd 1y N OX L] -
. T XY Lewn !Mgiwn. . s
. b ,.-" ‘e " A .’ o * . ! . :"i " .-_ {s‘ “ l _»l;!"t f., , [N . . 0 N
L Cy, ‘!, 4" :'cl L ST '
[ ,,"\" r e ;,' e ‘." " '1 );l,:‘,u’ 'A'. [ r:;;’.r.'}::."v' ,,, N "’ﬁ i S ‘ : ‘
T has bien m‘“'@i(l&d by Lhm Dirvactoyp Ganaral o Horky
Central Pumblqe Wirke Dmpdrtmwnt, New Dalbd, aftop talking
Anto connfdera Lhan the* preved, Ling law anq oy mhtvatlon
In the Nordtlh e ek Jtbgay,- thay the tenupe 0L PO g
ot officors apg BBl 0f QBN LD, pogted in N‘""TU‘, Baigtorn
rﬂ.’?‘gﬁﬂﬂlm‘/fi«“ 1:1!‘ Lo _ymm:‘m it')‘tﬂt‘)])(ﬂ:‘:i lwn HE Li'}»i mngu;
oL ””1‘{$¢( K ':"w“,, T ) T— -
N A ' ""‘T""“ " et o "L' ‘u,, " r,‘l o I

b 1 2he. dwainiom Will‘bwlrvvichd ufter one year d@pcnding
SR Upon th@ lawlﬁnq\oxde; Qituation px@vmtltngiaL rhnt tdmm,,

i

o ,-.--fl.q.f,,/ Tty .
CRRE AN mh“hdfm"%ﬂ;-
! ! I Ly ,(:"‘, o

/

. ‘ S L A c / .
, o . . l ! i L " "II,., -_‘, ‘:_ ‘ L . '
.« N R , . ; i
. . . S . ot

' S R . A}Z

| coplE (B .1 .8 ING)T)
, - C e e Dy,ulnxhrcn o) ADMN.s
- . ‘o ‘ "',‘:. a0 ; ,'".'; ,.’?‘4: J";".'.. "-;"“ "” ""‘:;"" o V" ' :z;;: ’:‘ n;’
.. o 'Ilvm co " ' L ,"'.:. I.il" ."',‘. "; n; |’. r{w."‘;"l v‘ N ,{::,‘;[- . .
: ) . '.",, ST ' ‘

: hll Chief Ynginﬁexn (Civil) und (Bloct.) /3
pe ) O )wrlm*
Eng incera (Ci* L) andg - (my lects) ang k |

and (Elect, y

fnad.lng
Autho lty, I

o (Clvil)
adtion, I\pp,

\w o

rcutlvie g Lne e,
Inalue Al Yl

BLry of I“‘M‘ ot

j X') QW0 o 1) ./l’ o QD “
SaDmpar me.nt, M.Lni

' ¢ ,‘v : . -'
' - ' . vy ‘ ! ,’ \‘
f . . [
- . .

;' Cﬁw

i
'
L
I,-v" VY
e
.:I.
.
'
T PR SN

1

f\

i

4

0

¢

i

§

.

Y

§

!

P




i,

e s Qne Intor Reglonal 'l'r;ms'l'cr

7

- "4
Ek- F

. i.

28~ ’

, /-']- . ;

The Director General ot W QL l\.s e ‘,:
CLPW.DL Nirman Bh'.nl\ nn, 1. c}"% %‘ j‘" o
“New Delhi~ 110011, .- e - *

Sub. .chxon tmanex f;om Eastem Reg

Ay 'Hv..

Assistant Fnynwm(Cnvnl)

nir, . :
With due respect I submi‘v.;
S PG5 o
I joined in this North Eas‘r’ Region on_
“wigien of Mﬂqholayo Central Dtl Lsion;ﬁh llopg in
j,. 1 ";\J

50 T have completed my 2, years f;xed qre
the prescribed laid down procedur

my parental region j.e. Sou1hcrn’ Re

i further infor

'J& - v
MY, ¢ case s

Thanking you in anticipation, -

!
'

'

oYt ;. i

' The Additional Dilml(n G(‘nu‘al C P \,' S
please. ! :
b The Chief Engincer(NEZ), C.P.W.D., Lln\,‘
& requesied to forvard lhc higher .mihonllc:s.
K The Supmmlvmlm;, Engincer, Assam Central Circle No.I C.p.
Cinwahati=21, & requested them to further tr
. . . ! ' - _—
i, fhe Exccutive Enginecr, Meghalava Cenlral Division. ¢
: | o
5. The General Secratary

i
i

s [ A ,1 ' Ii‘p : '
~p5;o;’r:oj;lon .és Assistant Cngmeer uruder Tne -

in. Sub- DIVISIOI’\ II on 11 3. 2002 .

Blieenbacs At

@:\we m,jhc Non ’rh Easf hqr*d qreq as per‘

e in, 1‘he depar‘rmen‘r Therefore I shall be ‘rmnsferred to

gion at one. of ‘rhe fo!lowmg sra“ruons out of 3r
(1) Maduri, (2) Coimbatore, (3) Chennac.. 1 q; »

m you 1hm‘ my fm‘her is a’ chromc hear 't
old age. Therefore I request \/OL ympo“rhe,hcqlly

< (olom Shillong-793003 for infonu

, Jingincers Association, 1P, Bhawan,
| .

d% A e z.:-'ié'kui‘:

‘J

ctively,:
“9—5; I”Y

)
‘ .
4

pcmcn'r & my mother is also in

_ (L'.Y?. S RAVI)
- Assistant Engincer
SCSD I1, MGCD., CPWD,,

Shillong- 7).5003.

V.1D.; Southern Region, ¢ hennai, for information; :

ation please,

e amar

WD Danmnun.ndmn

ansmission (o Chiefl )< nginecr(NI:2).

C.P.W.DDLL Shillong-3 fm mformation.
for Kind perusal pleasc.

'

-

o+~ (ER. 8. cmw)
ASSISTANT l,NmM« 1R

R SR

53




e e | et e 1 o

1.

—— —I\l‘h

R

7
<.

4, Da,te of Jmmnﬂ Eervic

i L | ' .
A5~ L o

¢

P u?b FOR MA

¢ lame,,

'
. —eu

Dr-SiﬁTlatIOh

: Dafr,e of Bu'th'

o— - ——

6 R*aw ¢ _ e e

CAssisTant: %.‘N.@-!.!M.ﬁ;ié.@......Z./?._.fV‘,L,)‘
02 - oé—~lqe7 ' ' '

>

ddatiio ,,‘

. b i -.._-. -

i e b

’

Q. 92

5. Date ol T‘ip‘mrement

G,
Fict,

' Exam/geniority Quotd

e fﬂu’dewi‘,{s )

e h,)- vuh"#dw ~

30 oé Lo 7 St

ARSI Ay S 40 00 o e i oo e

LDCE /99?

- l\ /_a?: oo,
7 Presaeut, pluuu ol posl,in‘f e W’é'e'

- &and amce when

Lt

8. - Posting details 'in the
. Lepartment

4

'§Hu¢oNh~

Me@%ojxxﬁa Gpminal. Dtvw;wn C P WD

i

Biad St Gt st
-

?WD Na\,, mumbou ,

15 = Io. mw lo 02 —ozj-zo‘oz.'

=N :,:Bosainga‘cresnjed k
- z: ": ...:,.f__"ﬁ" ,“

-

© Mﬁou(ﬁw @ &awubaiam @ Chﬂ—””ﬂ"‘

10, Grouncis/Reasons ror

S SRt it o 82051 5 st e

BT

transrfer

Controlling Officer ‘

. Fecommendation of

0 Fltr.QaL W m W Com’fgﬁtqd
o To Wovk(hﬂmdng ‘homeTown . due

: W neah ‘9’“-
:------‘------ --v ....v. P .-—-_T.. ...' ) - = . v .
| ‘ » . :
l a i
. v‘- U". : ;
) ‘ o ,‘ ‘
| ' ;
§ o . :
C |
| |
i '
i
! L '.'-E.Yc-"_qmm’.fw@ 3 >
o N . . ' o -'.".‘1_" . .
- of \C?'q:-/a(‘m//mg C}Z/ ey : 1
’ v B
i o
] ot } yes 1
’d
' v [ ’

o Dy L on-lI,




- ,»J-.i‘,—"jy, S

R -ua
/ _,‘.....-i
((50

'\7
GovERN sw.-rmwﬁsmm é‘}“‘i"‘ P‘T’* E {5
CEVTTUNL, BPUBLAG WIRIE DECARYMENT o .
. OFFICE OF 117 Su%mmmmm ERGYE am : o
L 9mfm*mw CIRCLE { E:ﬁ?&) SRR
R M50 BARLIING, NEZGO MALRCE “ﬁmm, o R
25444 AN wz.r fOAD, xmuwm »~ za
TR {023y n.M/ ma. FAX ?30 (1].,5) ?451-3183 )

_ : : ‘ "i.f NS i

Mo, 2 i¢ ﬁ‘ﬂ M S Chronin. )y W’(T‘WD/ML/Z(X}‘?/ &y ,_) /‘ ' Datexd: % / / 07{ ; \
.a..,..ilkc_k ‘:‘E.R.FﬂAR S
AGIERY, G W0, Ketlsta is preasext 09 dedide tming Mr/;mtmq of ruwwmg As*istant Lo

msnrsn e SOQETEETE CIVILY I y_qp_lgf_ Interest with immt‘ﬂiaw ef‘f%. L ;
‘_5_{,_!’3%_535__. Mame a’,ﬁ_z__tp‘__ From e T , Rvaevxazr&s 2

1, KSahn AENLSH, N lP),l/al Cds o SPDus lranffczrr:d B DU
S S | s’m!magnr SN 1
A."UQ" . PE(PY, Val, ue{l AFJMD—XL Bamsat -Q.M;riwdhmy tfans“ewad'-

' L Kotkata i

TR eedtiny AT T ,,g,,m e BETRIECE x__w.m BN .Chakraborty e
4, Aritapel Mgifick hmmu Datosag AE%?),O/«: ’i’?’(f‘)/kﬁ:x Ranjan C!mmm.-‘ :

R .| Koty Cj by erfermey
|5, aanjan Chakeatirty | 2615 }'“/o’ SE(RY N.JM\M:& ‘fno "“n V:;ay Pﬁjﬁ? hanafened ;

}__w_ R &.7~1 foiete - L FICHD/ R ha"npﬁ;r B o ;-

. Yijay Raga | AEiMakia aub{}v AE(”),PCM rama . K.Lhadr:&uee under IR S
SO S Mx,M L Berhamoyr __lbansfened. . fre

2 P Chattasjen :«F(P} PO, F’ab'sd ’ N,“f TC’)D Kt' D-I - 8K, Mukhumdhydy - !
R S , Nh‘hm},gm L transferred L :
2. 'Aeunie Gen AE[BICD, Em‘.‘;-.dm.ir AE/Kaliagant Mtn. | Ex. Vacancy

Chawdhuary 30, &Jimghg* e
B A N IR WMD) L N
Ca T RIGDey RS /lum ARTIstaenmir &6, SKThokdar 7

A S I |1 L B S r*"at_'cf_%i‘mﬂgw..--_. _Thensterred ,

20), SCThokdar Mfislampr 5, | AE/ICE, 5.N.Gharna transferred |
S »'“w"'mf*&%f?.m., .| Istmour JpR7 = ] £
U SALS hmma, ] A{‘[IL&DJ L mﬁ.,t‘r?CSD-I,WriL)I T..( m?m*,ui}ansfurm o
SO S Jolznpor 1897 L T S
Pl -T,K.iiiho'.iexi AEMMCEDIMEBT /Tui‘ang )i Fitn, a.Bisattachasya transiamed |
! ’: sIta o1 SBCooehbge SN
;‘_' SRR B e} - har ZU’PMD ‘ N *
PR30 ) Sk mtw»; ' Az-.fu.rrengam Mim, aﬁ(r’),«:c;cc, S5 feum Sahu transfencd. .
1 0, Coochibnhar | (.umm"mrf R ' e
T i e AABRREID e S :
) i Rar wein nL(P JCRCT AF}BC(‘JII* S S.K.5aha on LR
}...--.,....... e e | KRS sehir e Phubumhswa' | “'Iig-yz"‘fv’-rrtd N
|35, SE.Sehs AERCLAT, T SE(PYLBCL, Purnendy fishra

g SR — %‘*)’J‘wmmr :‘M_f_:mrhuznpr __fTransfemed _
b, rurrendis Mishig AL(D), COL“‘l A&JMM‘hHMnj | B.N.Singh transferred, i
! Covehbatar | FDCBID, Cooch- | | :
T il hehar D ) —]
|37 AT AL/Z’I"'M*:!Q"'I A’ TN D—N Adantx Dz'y transtor IW
: S0,CBCD-E, (,c'm- bant;wm* e
T N N e il A
PLL 0 Ay ey ALChy, Az:,C(.O IV Ex.vacaicy
bes e {_ el MGGy ] deliag o :
A Missider AE(EMACLE, AEINLED, mz:’:.et'a S.K.Gaha retiresd :
i , Gipaahas : . ' :




MERabha | aE D S, AR &zpur S0, 1'%, h.‘smm Uans e.roﬁ
s somimas oo | VECR TORPAY ......_,'WV ; -
(R} %»..ahma AE[TRapyr S0, A IMa{mm ¢ ) H‘nﬂ R‘ar oh Tomar uansiwmd
T e TR Taigrar one oo | LsPprtyiin At
Wish Torear m/?%’mm& oD F’CU- Vg Hilelands % D P*I:l}-' A Eﬁrgh mrasww
R S RRAICEDD I Patna
L 25, f.;)vmcsh m;m:. RESAGD, XM, ;’F/M(;'}&)'I‘I fv‘ K3 }Qdi"‘uh on IR iram"er
e 2| Patny , N fMRWﬂ R
28, Palisb Kumar “Yini ‘f:“")/lfzu(i) ‘»Ejf»angarampur S 8.C.0as Gansfarved
SR RSSO <12 -t . [ 'f? Salphat 1A | i
3. S s 1 AL/ anwrﬂmpur ,/mm Uy, M.K.Ray transfismred
SO T A ___ﬁ') &zh"“,mcll/?’-“l . Halumhd& L BORMD .
3 "Gt Moy KL f!)wn faida A /}mwwag ohy Sanjay zxumur mnstﬂ-(red
.....-.-._..J*_-__-._mm.____J o] DPED Dhanbad
hY) {Smvay rumar /l@zm‘m'g "S'D - N:/?f.‘}ml}i“i% D, | Mt ndm Chawdh:
A e ";l.‘f‘ m(m,nb g Maldg: - ary transferred
NK talendia MOSE-E, MCD- D ﬁF./AG "D ;mx Rawvinash Kumarumzwncﬁ
sn o DU .«*v*d"' : Wico (T s
i 34, 3.%.90ng0 AL Hatasts Si) P(‘D Ab/mv}:sﬂamu: , Ex. Vacancy
; ' L Patng rzrv 2galnst @ vatancy .
, . .
i 23 mni.n'w Sar m:',cu,xr D tafr m‘w:_. . ;Ax:/t,é“i.\-\,'m ¥t n—aﬂ 1.5.K.8akar g g’*hrf'd
| de | A A'.UM)’ LT L&i.ngmr MJL{,D-V, nl:cai Tl.Srimant on his mktng
- o aryer curient duty charge of
' S AR LEECER-VI
S.iavi rSLfMCr(‘U Stitong L. | B HK.Bh\.m«a tzan.fwned
A i g E.:aubu'w“v'cr ot
. Bludrg AL (r“}, «fJ;. ﬁCum*;/P’I’I ‘(fxmta Th.Nawy r&hrﬁn o0

K ke ""Ly

21~

AL Rr.‘l‘,,‘.’.‘f‘) w’LJ'
L&CJ}(&Z 1, Sitinied

USKG

SIS Mdkay

)\4“”‘1 {a‘r’
Ry T
Ay fumar

AESTCHDMEDE,
Krishnagar

E4 o G Comprh (ﬁ" 5,
’(C?”«ﬁu’

M’J’” oml abf.&;Hr ‘J’-
LI HER, Sl
EA LD, ‘“L/W\salﬁm
Kok WI N
MJC(.L?-H Todkaia

! “ Tty
. PR

R RE, Faspr

(%.,IB wmm SR

T Exvacangy -

o Avmma

T FN.Sor retied

S RSigh aready

A Roy transiered

8 ke 2

FRCaaRstarho Wie)

TECD, Teopur lisnafendad on
' . LR Asarafer e
ABfDEng 80, H.C.Rabha transferred

D Tempsur

Bh ut/um’mar e

M.!«'.C!mkt'at‘xc:r'ty

"! 4':). i {,}’ lJ’Cﬁrz

Ky 21 Coatopadivey
s N —
‘s{ Ry 5.0 Hakder

l‘: i T ‘i%}.Fa"“ T
SR 017> ﬁwzy_.-,ﬂ.,
i qa, TRLE ’i-ol“Jl'd

s T E e

|

Vo

| BCMD Krishina ‘f’ar, Vi

3108704

/\.}:J ': ol h"t"ﬂ JD

1 Rotensier (:ws'n
WRY

T Au
"'f";f&,'bcsn rt
' ‘{DQ:’B«"), Silig un

w\.f M&M

T K.t,hakr«lxxiy re*ured

/‘,, ymatmp;adhyay
transivrred

*-’wv IMRIARRY

N: CTED, o MJ AEFYRCD-L :S‘C Malter trans ﬂ.rmd
| WCOIBRD, Sz:*y_gg _;ﬂ- Bidrneswur
m?{é‘)/m:}—», “,Ai /(‘CXD 111, 'wi‘m?x R S(.Kumju ratired

S, 8O inagar
CAE ';mrju'l!‘h'),
SCIKIBEE), Sillgun

R LTt S R T ORI

| AL L:a ng'*.nk Eeati

GLO/Grtny

LT S T 1Y

| REPYECE, T I\L/Mm:lar'd«‘-‘uu ' f';él".ki.(lhandm Tansiirred -
G mant ' | SR EEMD Kvagar '
AE/"'?aflamaW :‘\kJC‘_C‘f:)~IV/ HrsPoaka

7T} B K Bnatiacharya retired

TN.C B retired




. ———— - —— e = p—— ———— = i po—————
IR = ~
- N

esp !l
~

t_’_ H

el Kumar

iy Bhigh

T.nobacan

K.C.eb

am—— 4 ds

L patie

Ot s bt b 20 wmah b b 1 02 eed Pmee

LDtk

32

A&/Jﬂl .\a@ “ ».30,
.””d'wt’; ISBT‘J‘”J

A g /M,L) V‘altu‘d oz x‘

T P AR IRy Jiw

(»;Eﬁ’m,masmza

o

Ar/'i}};ml)mn ) 3{1‘-,
ALWD, Guwaharid

| BBy ED

£,
| Falna '

® ML Kutoar 'naé'r:#mmd .

Tom o % issamira

vacancy

e

AL/fh&J;nﬁ_}f&-H,
Khatkhati Du“m.'

L.Dutta Transferred b

Narmd W m

ARl ey B, T

Khatehat Dive, -

A h \.[v]‘)kh"' """

. Loevanathan

Lt Bordwst

O.04.85h0

“atisharn Mokt

AX.Chuiha

Dudhdey Singh
(vl

Shamsinggin

T.RGmn

Bl V. osaga Ruo

Suresh pal

..wﬂ'vfr 3 H '1‘ z” o

4. 5.0l

W gzt i

Pratadh mh

VLR, s;w

LR Tarsar(irom Hi)

| A >/¢‘<muu, T A

Kolkata

At/t:zms Dewseny SD, .
MWD L«uwrw

4

LfCPakir brencferned

ﬂa/LCD-W KU‘MU%

' F’.Chowdhuw natived .

§. b vrans ma(n B %

IR '-?‘ o

A"/Mcﬁmnb\qi
Avialiql "#J,"ﬁAWU
(stw‘dnésu

Lot Sonowal under -
LRansfer 10 1862~ F

. A

FE iR
Awiation S0 AAWD,
'-JU"/"XF"” -

RE(PY/CET,
Conclisabar

PRShukia under ™ T

LR.Aranstar .

PO Y S

‘uf& i ‘)"(45‘?, 3,
z'n:,:«.'

1 LR wangrer(from Hiy

| LR S anAa (o

NR)

FEPIRCS, oo

Ex.vacancy

REF AL iva
“ ;,—.;.:...:..:a s bt s o om0 e sl n A
AR Chussenandsur

S wiider MDA,
Unphal

Biiusti Chantdra already

ralteved on LRransfer

Exwvacany . .

IS

;. P U’nl\;v“i’ (f"Jl?‘NR}

(”:’; N")

ABIGCSIIT UREEY
G Gt
lr(i’)/Kf D,K}wi}dm*

RSIOK KUmar on 1., R
U d JF&'

| K.LRathore transferred on
LR, franzder

TR tan 'u(x‘rmnNR)

-

»

LR.banste; (!n m NE

LRAransiz(from Ny |

L Rbrangierfrom Nty

Mi2oram

AEfBngsioacn S0,
Alsmyganf uncar D,
Buwabst

Y.8, Bist unuerx Rtmnstex

| mE/lunglei D,

R.&.Sharrna under LR,

i transfer

AE(S‘ SACCT, RC.Engh under widar of
(-uwaﬁrzu . L vansiar to ihatkhat SO-11

PEMNTUR SO-1
un'im* T x",q artoia

H,tvmr;ir:e(mxm 215}

LI tmnsﬁcr{

TR trenzter(from W& |

LRAraster(from > Nit) )
HRY

LRLsransfa(frain

LR sransfar(trom HRY

fpoen 38)

........ phiodb i}

Ex.vacancy

ﬁ.t'!Guw st —vwson'

Ballir singh under LR

| uansfer

Mmmct—:
U! AL “f'ﬁ

K R.Maana under 1R,
)(}fm- .

At:f‘:‘!-.lssz:m-‘d f.mu
ub&ﬁ»‘k%!
fkﬁﬁf‘uﬁw Manie
- char

I ! raainhaloniginally
ARSCD-LImphation LR,
hzmsfu

CB.K Jaln ungler 3. ‘Ltransfer

AF.{ ?'CT"‘.O,TN:Q

L\J F)/Mu reidabad
Mai,zt C rr(!L,
{\L(P;[Pa*uvmm: o
IMIARMD

- - e o

.R..mrwf»wm 0 MR)Y

- st v

b e e

Jatin Kr.Naik ynder
LR.rsngler -

S.F . Bardopatnyay retired

E;c.\racanw

AP CBEC

DRRP) P

o.fwhbrwr

e . a

. ' J A‘hc“

) b ty nsivr

g e metun § mnon e el s

ROty

AKX Fand sy under LR,

TR R RN T

LTI

- r—— e -

o e e e Lo

e

*



.

4 ke . .' ! ' "'..Z'P""
Hrds s TR 7O, Mntiving teds 02wl Fm r.‘aﬁir
o $0e; fransaing w

B R g v

nty

--\
s

. Thean

ORSCOR A e bt R Baeh of 7T

/29 ~

{:

R Usgar Mt T i?ié&éﬁéféi«'{ﬁ'é?ﬁ'ﬁﬁ)' t\ﬂ?‘;..&'ﬂ’}ﬂﬁ..‘xl’," TTRK ey oeder TR,
SR S s »Hmrvi o .| anster .

F’l'&‘."ﬁ'bﬂ'ﬂ Chandrg Litimadsfenfeom ELY] HWK,(..(IE B2, < Htishana ushcm uncu
- o e F aida LRbansfer

KK Sharma LR Trarssfar from | ’\R) ‘Wl\.T (I!"Uc} 0P 3netal u t'ArIR.h'anmx

et e et e e - Wmfw N N )

Favish Parwant tilbransfer from- F‘i EP;*I'(‘:-( HEZ), L R Agarwal u u.sde(

R :!'lqun _15Li.r’)ﬂ.~fcl . 1
ViRenganatian TR Wanster(from SB) | APy SERYIEEE ] Shamshad Khan wnder
N R Stgury, 1 LR brenafee s

W Shives Kavmar 1R ;sfmmom RR) P.r(P)/\.l:’”D-TI N.K._:'n'zhm.runder

~ . ? "cw&ahlﬂars ‘ . !N Uurt'.m' ,

Sotvanaravane [ LR .t::;r;.-_-.a‘er(h\:;m S&R) AE.'./BU« ",aunm Tpar, | AunavE San (.howdhury N
_“d%‘l‘ ] e transmrred e
T lsan KM Aty (amm /&«(P)/H ?J(H‘d.e’), Laranan [armu mansftm‘-‘t‘i

Fabe .

ERpRt: Y ths MR comnt, Brme:sn ok -.hi.nQ- R
47 TR wz "w_,z wm qéquﬂ:, :

N Aol irnier ;m:&ﬁ*: oF preath ’q.‘,’d’m‘dr'n' cm.m Fivvediaiely procecd W thelr res v"mw

o

Rtk

YD wiith ihwilr nannes o Coritad IS 0 e Sockion Gifices,

EC-TI sciin bo DG e blse © this Oftice gtving rofesrs o e oroerg, The Cfficevs n mrwc. -

VRGO witen Ly 200 weering sl emae o ﬁs?. e ot Offuers av rci‘cwﬂ frevedisinly
\mU FRI ARl g, o ik \e""‘/l‘f/..".(“m

o VY G Bend i Ot 1 'lwnw MYHIED t!wm‘ SRR~ rnksal ;v ‘h-,.
pHices wdicy thsrn v ihe preseed fanm viie Pm i n{’ £tp (w)% 008 Mo, 15/5/, 7’*J -CR Gt dated 16-6-

i)

+

‘r\ resnect of he

I mg of DFCES DU Mo, 23/ i.d;\:.f; ~»fr.‘_c;~m'ifmu L5708 o vaset e AN o1t ronsie ne

1) e

" ’“.' v b

s oy
L&} 7\"“\ ey

EAary Will Falfenaficany Siaed rofov
r‘xwth of e of st Lrders ;éyf&': W nat

iy

é.‘m

ALFH ERY, TN, Rtk MYS(SRET), ™

~

M prarye of not acreprky ihe jon'&“',(j zma.m. o"..n-‘,,

&

-

ik they wobanit e same on therr

£3) S e of thin month hnedixely foliowing e
RIRSSME 00 K pry S ad albownoces fonn gl present..
o e tre I pifer r'ru-:m AT mvmd};mja"e;t or furiber sinetion g’-'m from

tr-:wer o e rivierrend olffers and siractng e doeemed OFfe 0 riy0rk acK W this offiee should
o Aveided, Prewsfiain a% 0 CE/REEES @ mwm*a 0 oot U Pamg repart of the offer

CONOaTHR] M"‘ oy Uy

ey vy ke

Crump

G A

G.

) e nmt e an M‘J‘t N){.« &,h),

DOV, Mirensy B, fe Dn.l'ff‘-
ALG (_‘IR.), Hizza fa !:m Kollmta
 CEf§2-4,F2-11, HEZ, 1882 3BF’Q(W)

’(’)“Wt

20

. /9
(B DAS)
SUPERINTTNGING ENGIREER

CXRORDINSTION CIRCLE (ER).

C.OM.0., KOLKATA,

iy 'az%:m‘t trair ’mtnm mpu bk e, X smwmh eg mey Wi £ say,
) KL&A‘IB. h

i

The Cosgesr Suneiriendting E:rxghﬂn“ (Lm. Y VE Sy k‘ten mg Eﬂglﬂ‘:a (P&a) of
CRNED., Eastem F’t'm‘.(m aryd 1382 & THER(MZ), ’

- The reaned {:r'-'z:uuw" Engines (Cht), of S D,Ea‘smm Rasyon,
Fearom Coraome] (s et contuding Oftko),

The B3ex etary, Cmam ﬁ«nmm !‘..;mu:rs‘kn, Kokt

~

[T PRI

vy

N

-

..-""-
SUPERINTENDING ENGINEER
CU-CROYNISATION CIRGLE (ER),

)

sion-II,



7 | L &W% -¥F,
L e e st s
./ The Additional Directer General(ER),

C.P.W.D., Nizam Palace, .
Kolkata - 700 020.

-

(THROUGH PROPER CHANNEL)

.

Subject : Request for cancellation of rotational transfer order of
- ‘Shri 8. Ravi, AE(CIvil). o o

| Reference : Transfer/Posting of the AE(Ciyll) issued by the SE, Co-ordination(ER), vide " :
No.2 1(601)/SE/C0~Ordln./ER/CP\MD/C81/2004/554 dated 08-09-2004,

i e

I joined' in the North Eastem Rpgwn on Promotion as Assistant Engineer under Meghalaya Central.

Drviswn in Shillong Central Sub-Division No.II, CPWD., Shillong on 11.03.2003~ 2.00 2. . /){,me

 Vide letter under reference, the .Supe‘ﬁntenﬁ?ng Engineer,: Co-ordin. Kolkata. fias mued' order
transferring me from Shillong to Bhiubaneswar as AE(®) in Bhiubanewar Central Circle (Serial Number —
37 HER | -
In this connection, I would GRe to 6n_;ng to your Kind notice that after completion of two years fixed
kard atea tenure, (North East) I have applied for Inter-Regional to South Zone in the month of May’'2004

to the Director General of Works, CPWD., Nirman Bhawan, New Delli My inter-regional transfer -|

application fias been forwanded to the Director General of Works, CPWD,, New Delhi by the Chief
Ve W ginee(NEZ), CPWD., Shillong, which is und'erconsig!émtzbn‘z}z Central Offuce, -

respectively, [ .
(1) Madurai, (2) Coimbator, (3) Chennai_under Southern Zone, CPWD., Chiennai.

Further I would liRe to inform you that my father is a chronic Heart patient and'my mother is also in
old age, since my request for posting in the Soutfien Zone, -
VP I S yj"n‘léi.‘v’yvi":t.'“;--*; B .
In view of the reasons mentioned above, I request you to Kindly cancel ny rotational transfer onder
- issued to Bhubaneswar Central Circle as Assistant Engineer(P) at the earfiest, so that the central office can
issue necessary inter-regional transfer order at their level, S

. EREE o SN
. B

Thanking you Sir, o B |
: T Yours faithfully

i g ?W }
e (ER. 8. RAVD.
olalzd o~ 9- 0% ' Assistant Engineer(C)
Shillong Central Sub-Division~II

CPWD., Shillong~3.

Tn my representation it self; I have requested for my postirig to any one of the Jollowing stations |

B e P ST,



Copy to :

10
LY
‘e

'E'Em Director Genorat @@ W@B‘kﬁ, CPWD Nlrman Bhawan, New Dclhi for informauon &

noecesnary action plense.

The Chief Emg!mer(mﬁz), CPWD Cleve Colony, Slnllong-793003 for mformauon &
necessary action please.

The Sup@w’mmndang Englnam’, Assam Central Cucle-l, CPWD,, Guwahan-781021 for

- information & necessary action please :

The Executive Engﬁnem, Mcghalaya Central Dms10n, CPWD. Shﬂlong-793003 for
information & necessary acuon please o

Theé G@nem@ Qaemtary, CP.W. D Engmecr Assocxanon, LP. Bhawan for kind perusal
please.

. AL,
.‘\.._4,

The R@g!@n&ﬁ 3@@?@&&&% C P. W D Engmeers Association, Eastern Reglcm, Kolkata for -
kind perusal pléase, ‘ :

' ASSISTANT ENGINEER(CIVIL)
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No. 2 <3)Q//)g¢’z C/,)/olc"-" l //9\75 |

- Dated Shillong the 7th Sept04.
To | |
The Superintending Engineer, |
Assam Central Circle No-1,

CPWD, Bamuni Maidin™ S _— S B
Guwahati-781 021, - = - I B oL

Sub:  Representation for cancelalion of rotational transfer in respect of Shri S. Ravi, -
Asstt. Engineer, SCSD-1}, Shillong-,(Mcghnlaya). o R ;
Sir, 4

am to forward herewith.a representation dated 10.9.2004 (in (']ua—duplicate)_tecei_ved _
from Shri 8. Ravi, Ags(t. Enginccr,”Sl‘:ill‘on_gﬁcemra]vSub-Divn.II, CPWD, Shillongjaddies'sed o
to the Addl. Dircotor General (ER), CPWD," Kolkata which js self explanatory for taking ‘
further necessary action at yourend, : o

-

Yours fai_t»h.ﬁglly,

| (Er. D, Das) -
: - EXECUTUVE ENGINEER
MEGHALAYA C ENTRAL DIVISION
- CPWD ;; DHANKHET}
SHILLONG

Encl: Asabove,

Copy to:

/ Shri 8, Ravi, AsSlt; Engmccr,ShllIong Central Sub-division Nd—lf, CPWD, |
' Dhanlgheti Shillong‘with_re‘fgrgpce to his representation dated 10.109.2004.__'” __
" ‘n AL o) - v . ( Er. D_. ‘Das ) f
' B EXECUTUVE ENGINEER _i
- MEGHALAYA CENTRAL DIVISION !

- : CPWD :: DHANKHETI

C o SHILLONG
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